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the Chairman was selected as per the consensus. This Tribunal gave a unanimous
order against the Government of India. It is very shocking that an investor can sue
the Government of India, as per the bilateral tredhe Government of India has
entered into more than eighty bilateral treaties. The Executive has done all .these
things. There is no provision for any type of scrutiddny investor can sue the
Government of India.

Sir, |1 quote from the orders of thiibunal, “TheTribunal has no difculty in
concluding the Indian judicial systesninability to deal withwhite’s jurisdictional
claim in over nine years, and the Supreme Csuitiability to hearWhite's
jurisdictional appeal for over five years amounts to undue delay and constitutes a
breach of Indi@ voluntarily assumed obligations as per the bilateral treaty and is
liable for compensation.” This is an attack on the sovereignty of the Indian
Judiciary The judicial functioning is one of the major sovereign functions ofate S
Therefore, it is an attack on the sovereignty of the coumtrg Government is not
ready to make any public statement on this issue. The Government is not ready to
take any action on the membarominated by the Government of India, in the
Arbitration Tribunal. The independence of Judiciary is a basic feature of the Indian
Constitution. The concept of ‘independent judiciary’, according to the Supreme
Court of India, is a noble concept that inspires the constitutional scheme and
constitute the foundation on which the edifice of the Indian democratic polity rests.
Therefore, entering into such a treatyhether domestic or international, would
affect the independence of the Judiciafhis is a very serious issue. lger upon
the Government to revisit all the bilateral treaties.

SHRI JARAN KUMAR SEN (West Bengal): Sjrl associate with what the hon.
Member Shri P Rajeeve, has said. | also demand an inquiry into all the treaties
entered into by the Government, whether domestic of internationkiterrgptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Okay; okay Now, Shri
Basawaraj Patil.
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir while associating myself with
it, | want to make one request. Sine accident has happened during the Session of
Parliament. It is a serious mattérrequest the Government to come forward and
make a statement before the House rises tdday Minister of Parliamentarkffairs
is here.

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): The Minister of $ate for
Railways is here. What do you say?Intérruptions...

SHRI DEVENDER GOUDT. (ANDHRA PRADESH): Sir 22 people have
already died and about 70 people are seriously injurelhterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Wait. Wait. The Minister wants
to respond. ..Iterruptions... | will call you.

THE MINISTER OF SATE IN THE MINISTRY OF RAILWAYS (SHRI
BHARATSINH SOLANKI): With your permission, Sir...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Oh.You have a statement.
SHRI BHARATSINH SOLANKI: Yes, Sir

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Okay Let me dispose of three-
four Zero Hour Mentions and then | will allow you. | didiknow it. After these
Zero Hour Menbns, you @n make itYes, Shri Prasanta Chatterjee.



